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Mr. Cbairman: The question is. 

"That this House takes note of 
the Tenth Report of the Union 
Public Service Commission for 
the piriod 1st April, 1959 to 31st 
March, 1960. together with the 
Government Memorandum there-
on, laid on the Table of the 
House on the 21st December. 
1960." 

The mOtion was adopted. 

lUI Ius. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS). 1961-62 

Mr. CbaIrman: The House will 
now take up discussion and voting on 
the Supplementary Demands for 
Grants in respect of the Budget 
(Railways) for 1961-62. 

Mr. ~  Motion moved. 

DEMAND No. I-RAILWAY BoAllD 

"That a supplementary Bum not 
exceeding Rs. 3.05.000 be grant-
ed to the President to defray the 
charges which will come in course 
of .payment during the year end-
ing the 31st day of March, 1962. 
in respect of 'Railway Board· ... 

Mr. ChalruaD: ·Motion moved. 

DBMAND No. 2--MmCELLANEOUS Ex-
PZNDlTtlJII: 

"That a supplementary sum not 
exceeding Rs. 28.61,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962. 
in respect of 'Miscellaneous Ex-
penditure'." 

Mr. Chairman: Motion moved. 

DEMA1ro No. 7--ORDINARY WORKING 
EXPENSEs--OPERATION (FtIEL) 

"That a supplementary sum not 
exceeding Rs. 4.91,32,000 be grant-
ed to the President to defray the 
charces which will come in course 

of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Ordinary Working 
Expenses--Operation (Fue!)'." 

Mr. Chairman: Motion moved. 

DEMAND No. 9--ORDINAJIY ~ 
ExPENSES-MIsCELLANEOUS ExPENSD 

"That a supplementary sum not 
exceeding Rs. 3.02,25.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Ordinary Workin, 
ExPENSES-Miscellaneous ExPens-
es',n 

Mr. Chairman: Motion moved. 

DEMAND No. 15-CoNS'l'HUCTIOJI _ 
NEW Lnn:B 

"That a supplementary sum ncB 
exceeding Rs. 3,00,000 be grant.. 
ed to the President to defray the 
ch&rges which will cotne ill cour. 
of payment during the 7'lBl"_-
ing the 31st day of JIareb, 1~ 
in respect of 'Construction of New 
Lines,.n . 

1Ir. ~  MOtiOD moved. 

DEMAND No. l6-OPEN LIkK WClIIa-
ADDlTJ:ONII 

"That a supplementary sum not 
exceeding Rs. 1.00.000 be grant-
ed to the President to defray the 
charges WhIch will come In course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Open Line Work_ 
Additions· ... 

Shrl T . B. VittaI ... (KhaJD,. 
mam): Sir, I have got a IlUbmissiaa 
to make. 

Shrl Tanpmanl (lIrfadurai); I 
have given notice of a number of ~ 
-·otions. 
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8hri T. B. VItal 8&0: Yesterday in 
the morning I &eIlt my cut motiona. 

. 1Ir. ChaIrmaD: They were receiv-
e in the Notice Office at 5.00 P.M. 

Ihri T. B. Vlttal 1tao: I will ex-
a:plain it. I had given them at 11.1 

. III the morning. 

1I:r. ~  To whom? 

8hri T. B. Vittal Bao: I sent them 
to the Notice Office through the mel-
anger here. When I did not receive 
them in the morning, I telephoned 
~  office and found out that they 
Yere received late at 5.00 P.M. Thia 
ts the first time that such a thing hal 
happened in my case. At no time 
was there a mislaying or delay ot 
this kind. In view of that I request 

.-IOu kindly to allow me to move these 
cut motiollJ. 

Shri NaruImhaD. (Krishnagiri): 
?rovided this will not create a prece-
,j.ent. . 

. Shrimatl Parvathl KrishDaD (Co-
fmbatore): There are exceptions to 
tile rule. 

1Ir. CbalrmaJl: He may move his 
tilt motion •. 

8hri T. B. Vittal RaG: Sir, I move 
Cy cut motion, given In the typed 
&t, to Demand No. I, which reads:-

''Upgrading of Madras as 'A' 
class city for the purpose of pay-
ment of compensatory allowance 
and house rent allowance to Cen-
tral Government employees." 

JIr. ChalrmaD: That is not admissi-
fie. 

Ihri T. B. Vittal Rao: Why, Sir? 

1Ir. Chairman: Because we are 
eBling with the Supplementary De-
.anels for Grants. He can raise it 
when the General Discussion comes •• 

• Jut T. B. Vlttal 8&0: Then I move 
... other cut motiollJ. 

Ch'ants (Railway.) 
Shri 'raDpmaDi: A number ot cut 

motions have been circulated but 
there are two cut motions of mine 
which have not been circulated. I 
have got a typed copy of those cut 
motions. One is to Demalld No. 1 
and reads as tollows:-

"Delay in upgrading Delhi 
'A' class city." 

as 

Mr. ChaIrmaD: Has Delhi been up-
graded as 'A' class city?' 

Shri TangamaDi: Yes, Sir. Demand 
NO.1 itself says:-

''The net increase of 3' 05 lakhs 
over the original grant, asked for 
herein, is largely to cover the 
amounts which have become pay-
able as Compensatory allowance 
and increased House Rent allow-
ance consequent on the post-
budget development of upgrading 
of Delhi as 'A' class city from 
1-7-1961 . . ." 

My point will be that it ought to 
haVe been upgraded from the 1st 
July, 1959, becaUSe that is the date 
from which the payscales recommend-
ed by the Second Pay Commission 
apply. So, I would like to move this 
cut motion. 

Then another cut motion in the 
typed list which I would like to move 
is ....... . 

Mr. Chairman: That is not admis-
sible. 

Shri Tanga.mani: There are other 
cut motions in the printed list. I 
wish to move my cut motions NOB. I, 
2, 8, 9 and 10. 

SUi Naushir Bharueha (East Khan-
dcshl: I wish to move my cut mo-
tions Nos. 4, 5, 7 and 12 in the print-
ed list. 

8hri Aurobindo GhOMl (Uluberia): 
I also wish to move my cut motions 
Nos. 3, 6 and 11 . 

Mr. Chairman: All these cut mo-
tions may be now moved. 
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Meagre provision for final location 
survl!1l for Salem-BengaZore line 

Shrl T. B. Vittal RaG: I beg to 
move: 

"Ti\at the demand tor a BUPS 
plementsry grant of a sum not 
exceeding Rs. 28,61,000 in respect 
of Miscellaneous Expenditure be 
reduced by as. 100." (14). 

Need to take up immediatelv the final 
location' survev for Mangalore-
Hassan line 

Shrl T. B. Vittsl RaG: I beg to 
move: .A' 

"That the demand for a sups 
plementsry grant ot a sum not 
exceeding Rs. 28,61,000 in respect 
of Miscellaneous Expenditure be 
reduced by 'Rs. 100." (15). 

~  

Exorbitant provision for Indian In-
dustries Fair 

Shrl T. B. VittBl RaG: I beg to 
nll)ve: 

"That the demand tor a sup-
. plementsry grant of a sum not 
exceeding Rs. 28,61,000 in respect 
of Miscellaneous Expenditure be 
reduced by Rs. 100." (16). 

Delay in the payment of ground rent 
in connection with the Railwav 
Centenary Exhibition 

Shri T. B. VittBl Rao: I beg to 
move: 

"That the demand tor a sup-
plementary grant ot a sum not 
exceeding Rs. 28,61,000 in respect 
of Miscellaneous Expenditure be 
reduced by Rs. 100." (17). 

Shortage of stainless steel trays for 
the supply of vegetarian meals in 
the Indian Refreshment Room at 
Dronachellam, Southern Railwa" 

Shrl T. B. VittBl Rao: I beg to 
move: 

"That the demand tor a IUP-
plementary grant of a sum not 
exceeding Rs. 3,02,25,000 in respect 

'1 

t41l1 Grana' (R4ilwaJ/s) 
of Ordinary Working J!lz:penBes 
Miscellaneous Eq!en'1!II be ~ 
duced by Ra. 100." (18) 

Destruction Of ftliluaya sleepers .-
to fire in the DhiltDaII Depot 

Sbrl r. B. vw.a --= I beg it 
move: 

"That the Demand far a Sup-
plementary <mmt or 4 IRDI1 not 
exceeding :Rs. S,G2,25.000 in res-
pect of ardinar.v wurkiqg expen-
ses-Mi1IceU_ ~  be 
reduced by Bs. 100." (19). 

Estimated ~ OR Sit&grod 
coalfields and Obra 

Shrl T. B. VJttal JIaO: 
move: 

I beg " 

"That the Demand far a SuI> 
plement!n'Y GTant or a sam not 
exceeding :&. 8,00.000 in respect 
of constructian or new lines be 
reduced by Bs. 100." (20). 

Manufacture ~ dielel Ioeomoti". 

Shrl T .. B. 'VIMIIl ~ t be&' tID 
move: 

"That the Demand for a Sups 
plementary GTant or a sam not 
exceeding :Rs. 1,00,800 in respect 
of Open Line Worb-.AdditiOlll 
be reduced by Bs. 100." (21). 

Delay in I&pgradjIIg .D.W u 'A' c_ 
city 

Shrl 'f.....-a: I ..... 1IIOft: 

"That the Demlmd Jar B Sup-
plementary Grant or a sam not 
exceeding Rs. 3,05,000 in respect 
ot Railway Baard be reduced b7 
Rs. 100." (18). 

Need to speed tIP ~ ~ 
~  ~  

san, ~ ... 

t 1 .. _.....: 

"That the IlesaBd Jar • Saps 
plementary ~ •• am. DDt 
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(Shri TaD8P"'ani] 
exceeding Its. 28,61,000 in respect 
of Miscellaneous Expenditure be 
reduced by Bs. 100." (12) . 

Need to ~ Salem-Bangalore line 
to Dindigul Vlll Kanpur. 

IhrI ~  I beg to move: 

"That the .Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 28,61,000 in respect 
Of Miscellanous Expenditure be 
reduced by Bs. 100." (2) . 

Jlfuge loss due to fire in Dhilwan Depot 
on Northern R4ilway 

IhrI ~  I beg 'to move: 

"That the Demand for •. Sup-
plementary Grant of a sum not 
.a:ceeding Rs. 3,02,25,000 in respect 
,of Ordi.nary Working Eltpenses-
lIiscellaneous ElqJenses be' reduc-
ed by B.s. 100," (8), 

Failure to pay municipal ·taze. to 
MadunU Municipality 

IhrI ~  I beg to·move: 

''That the Demand for .Sup-
plementary Grant of a sum not 

~ Rs, 3,02,25,000 in res-
Jlect of Ordinary Working Ex-
penses-Miscellaneous Expemes 
lie reduced by Rs. 100."(9), 

Threatened elosure of 4epa7tmental 
. catering in Dindigul, Maduroi Divi-

sion, Southern Railway 

8hrl ~  I beg to move: 

''That the Demand for a Sup-
plementary Grant of a sum not 
exeeedirig Bs. 3,02,25,000 In respect 
of Ordinary working Expenses-
Misclllianeous Expenses be reduc-
ed by B.s. 100," (10), 

Increased consumption of coaZ 

8hri Na!lShlr Bbaracba: I beg to 
move: 

''That the Demand for • Sup-
plementary . Grant of a sum not 

Grants (Railways) 
exceeding Rs, 4,91,32,000 in respect 
of Ordinary Working Eltpense_ 
Operation (Fuel) be reduced by 
B.s, 100," (4) , 

Increased cost of generating JI'ower f(Yf' 
supply to Mis Tatas from ChoZa 
Power House 

Shrl Naushfr Bharueha: 
move: 

beg to 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs, 4,91,32,000 in res-
pect of Ordinary Working Expen-
ses Operation (Fuel) be reduced 
by B.s, 100," (5). 

Reduction of menu of dining car. 
without corresponding reduction in 
charges 

Shri Naushir Bbaracha: I beg to 
move: 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding B.s. 3,02,25,000 in res-
pect of Ordinary Working Expen-
se&-Miscellaneous Expenses be 
reduced by B.s. 100." ('1) . 

Tardy progress of Diva Panvel line 

Shri Nanshlr BIIaraeIIa: I beg to 
move: 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding B.s. 3,00,000 in respect 
of construction of New Lines be 
reduced by Rs. 100." (12) . 

Need for speedy survey of Hatdia 
Port-Kharogpur line 

Shrl AurobiDdo Ghosal: I beg to 
move: 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 28,61,000 in respect 
Of Miscellaneous Expenditure be 
reduced by B.s. 100." (3). 
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Need for checktng the wastage of coal mand was be'ne: made for a long 

Shri Aurobindo Ghosal: I beg to 
move: 

"T4at the Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 4,91,32,000 in res-
pect of Ordinary working Expen-
ses--Operation (Fuel) be reduc-
ed by Rs. 100." (6). 

Need for improving the catering 
department 

Shri Auroblndo Ghosal: I beg to 
move: 

''That the Demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 3,02,25,000 in res-
pect of Ordinary Working Expen-
ses-Miscellaneous Expenses be 
reduced by Rs. 100." (11). 

Mr. Cbairman: All the Cut Motions 
ve now before the House. 

Shri NarasImhaD.: Are all the De-
mands before us? 

Mr. Chairman: Yes. 

Shri T. B. Vlttal Rao: We will take 
all the Demands together. 

8hr1 NaushJrBharaeha: What is the 
time allotted for this? 

Mr. ChairmaD.: One hour. 

8hrI T. B. Vlttal Rao: One hour is 
what has been suggested by Govern-
ment. 

Shri NaushJr Bharucha: Can we not 
carry it on till 5 o'clock? 

Mr. ChairmaD.: We shall go on till 
5 o'clock. Shri Vittal Rao. 

Shri T B. VittaI Rao: Sir, I wel-
come the Government Of India's deci-
sion to upgrade the city of Delhi as 
an 'A' class city for the purpose of 
payment of compensatory allowance 
and house rent allowance to Central 
Government employees. This de-

time, for well ov cr six or seven years 
and I am happy that the Government 
have conceded this demand in pursu-
ance of the Central Pay Commis-
sion's recommendation. In this con-
text I want to refer to the city of 
Madras which should have been up-
graded ..... . 

Mr. Chairman: That is not admis-
sible. I did not admit that. 

Shri T. B. VittaI Rao: I will 
refer to the city of Madras. 

just 

Mr. Chairman: We are now discuss-
ing the Supplementary Demands. He 
may refer to this at the time of the 
next Budget. 

Shrimati. Parvathi KrisImaIl: He is· 
making a reference to it and is com-
paring the two cities. There is noth-
ing wrong in that. 

Shri TaDgamani: Because it is a 
political decision it may be referred 
to. 

8hrI T. B. VlttaI Bao: I will very 
briefly mention it. I know the scope' 
of this debate. 

With regard to the city of Madras 
there was a demand that it should also 
be upgraded as an 'A' class city for 
the purpose of payment of these 
allowances. If you see the cost of 
living index with special reference to 
the city of Madras, you will find that 
during the last ten years the increase 
in the cost of living index there has 
been by 40 per cent as against the all-
India average of 26 per cent. That 
shows that the cost of living index 
in Madras has increased considerably 
and therefore the cost of living has 
increased. The populati1ln has also 
considerably increased there. 

In support of my contention I will 
quote Shri T. T. Krishnamachari who 
was the Finance Minister here. He 
had been a Minister for weI! over six 
or seven yearS in the Government of 
India. 
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All Hon. Member: Too long. 

Shrl T. B. Vlttal B.ao: He was in the 
·Central Legislative Assembly and in 
the Provisional Parliament also. So 
to what he says we must attach same 
weight. In the course of a statement 
he has said that it is very deplorable 
on the part of the Government of India 
not to have upgraded the city of 
Madras as an 'A' class city for the pur. 
pose of payment of house rent and 
compensatory allowances. He wa. 
not partisan in his demand. In that 
very statement he also demanded that 
Nagpur should also be treated like-
wise. 

The Deputy MInIster of Railways 
(Shrl S. V. Ramaswamy): What is the 
population of Nagpur? 

Shrl T. B. Vlttal Rao: Maybe 5 
lakhs. If you stay there, you will 
know. 

Shri S. M. Banerjee (Kanpur): I 
-can tell you the population of Kan-
pur provided you upgrade it. 

Shri T. B. Vital RaG: But in addi-
tion to this the actual cost of living 
obtaining in these cities should also 
be taken into consideration. That is 
why I have mentioned that Madras 
.also deserves better consideration at 
the hands of the Government. If 
you go by the cost of living index, 
you have no justification for upgrad-
ing Delhi. Therefore, we will have 
to take both these thingS into consi-
deration in arriving at a proper con-
dusion or decision. 

With regard to the final location 
survey for the Salem-Banglore line, 
we are happy, at long last after 10 
years of our agitation this railway 
line is going to be taken up. I will 
again point out the half-hearted man-
ner in which the Government is tak-
ing up this line. What they have 
provided in the Supplementary ~ 
is only a final location survey. After 
10 years, now, final location survey 

Grants (Railwal/s) 
is going to be taken up. After seven 
months after the Budget has been 
passed, they provide a sum Rs. 2 .• 
lakhs for this final location survey. 
Firstly, I am afraid whether this sum 
of Rs. 2.5 lakhs will be sufficient for 
undertaking this final locatioJi survey. 
I am of opinion that Rs. 2.5 lakhs will 
not be sufficent for this final location 
survey. That means to lay that this 
project is going to be delayed further. 
This rail link is for 142 miles. It is 
estimated to cost about ~  8 crores. 
The way the provision has been made 
in this Budget clearly shows that this 
railway link is not going to be com-
pleted in Third Plan period. Simply 
because there has been agitation from 
the people of the south for new rail-
way lines, and because the Chief 
Ministers from the south, at a meeting 
convened by the Railway Minister, 
when he said that there is no rail-
way line to be taken up during the 
Third Five Year plan, walked out of 
the meeting, and then they met the 
Prime Minister and the Prime Minis-
tar had sent a note. . . 

Shri S. V. Ramaswamy: No, no. 

Shri T. B. Vittal Rao: It is a fact; 
the papers are there. Then,. they 
took up the matter with the Prime 
Minister and the Prime Minister 
wrote a special letter to the Planning 
Commission to find out certain pro-
vision and at least make some provi-
sion for this railway link. Subse-
quently this was taken up. Not only 
that. When the proviSional draft was 
drawn up, we had provided from 
depreciation fund to the tune of 
Rs. 320 crores. It was raised by 
Rs. 20 crores when the final Plan 
came up. To say that finance are 
inadequate to take up this line is not 
tenable. Because, we find from the 
Railway resources itself another sum 
of Rs. 20 crores. Therefore, that 
amount could have been easily utilis-
ed. What I would urge upon the Rail-
way Ministry is that they should take 
steps immediately to take up this line 
and finish it during the Third Plan. 
Unlesl and until this final location 
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survey is completed with expedition, 
I am sure this railway link will not 
be taken up and wil! not be com-
pleted within 10 years. ~  

judging from the experience we have 
got df construction of other railway 
lines, we are sure this will go on to 
the fourth five year Plan. 

Then, I come to another half-heart-
ed measure, the Hassan-Mangalore 
railway link. You know, in the south 
sO many. Members were agitating fo: 
taking up this Hassan-Mangalore rail-
way link. A provision has been made 
of Rs. 2 '15 lakhs for taking up this 
line. What they have done is this. 
There is a foot-note there that the 
final allocation survey itself will be 
taken up after hearing from the Minis-
try of Transport with regard to the 
develojYIIlent of the Mangalore port. 
The other day in answer to a question 
in the Rajya Sabha, it was stated 
that the Mangalore port will be taken 
up within the Third Plan and a part 
will be completed. We are linking 
this with the development of the 
Mangalore port into an all-weather 
major port. When the Ministry of 
Transport take up this development 
of the Mangalore port, it will not take 
them more than two Or three years, 
maximum three years. They will be 
able to develop this port into a major 
port whereas the construction of the 
new railway line which is linked with 
this development, the Hassan-Manga-
lore line will take at least 5 years. As 
soon as the port is ready, we must also 
be ready with the railway line so that 
it should be simultaneous. Otherwise, 
what happens is, the port will be 
there and there will be no iron are to 
transport for which purpOse this 
major port is being developed. I can-
not understand this way of dealing 
with these projects. If you do not 
want to have a project, you could 
have said. we do not want this and it 
could have been dropped. You could 
have boldly said so. When it hall 
been decided to include this project 
in the Third Plan, why delay! Even 
the final location survey and the 
various materials that would be col-
lected by having the location survey 

will not become out of date within a 
year. Therefore, it is very necessary 
to take up immediately the final loca-
tion survey whether he hears from 
the Ministry of Transport or not. The 
development of Mangalore major port 
has been included in the Plan and the 
amount has been provided. Planning 
means that we must be foresighted. 
There must be perspective planning 
so that when the port is completed, 
we should be ready with the railway 
line. Otherwice, the very purpose for 
which this railway line is being laid 
will be defeated. 

Then, I come to another point. It 
is estimated that the Salem-Bangalore 
line will cost Rs. 5i lakhs per mile. 
For the rail link between Singrauli 
coal fields and Obra, which is neces-
sary in view of the development of 
the coal fields, provision has been 
made in the Third Plan about 200 
miles. Part of that is going to be 
taken up-Thirty-six miles of railway 

.line is going to cost-the estimate is-
Rs. 9.2 crores. This is very amazing 
for a broad gauge line to cost Rs. 9.2 
crores for 36 miles. This is rather 
amazing. You will find from this 
book, 

"The construction of the rail 
link between Singrauli coalfields 
and Obra (36 miles and estimated 
to cost about Rs. 9'2 crores) ...... . 

1 do not know how this estimate has 
been arrived at, how this estimate has 
been worked out. That means to say, 
for one mile of line in this link, it is 
going to cost Rs. 25'6 lakhs. So many 
railway lines have been constructed. 
We have seen that no railway line has 
cost more than Rs' a lakhs per mile. 
How is that such an exhorbitant 
amount has been provided for this 
railway line? We would like to have 
an answer for this. Even with regard 
to this, the Estimates Committee has 
recommended that the cost of con-
struction of railway links has been 
risinc. 
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[Shri T. B. Vittal Rao] 
1U9 bra. 

[MR. DEPUTY-SPEAKER in the Chair] 
Therefore, they have asked the Rail-
way Board to look into this. Of 
course, the Railway Board says, we 
are looking into it by having control 
and all that. This is a fantastic and 
amazing figure, Rs. 25.6 lakhs per mile 
bas not been there during the course 
of 100 year. of Railways. Which is 
the factor that makes for such a huge 
expenditure for this railway line? We 
want the railway line. This expendi-
ture has to be looked in to. 
t5 brs. 

Then, I come to the damage that has 
been done to railway property as a 
result of the fire in the Dhilwan tim-
ber depot. I have been able to go 
through the report only cursorily, 
because even though the report was 
laid on the Table of the House as long 
ago as 22nd August, 1961, I could not 
get a copy of it till this morning; the 
report was found out yesterday only 
late in the evening. Anyway, I find 
'from the report that the finding of the 
committee is that 'the fire was caused 
by a miscreant. That miscreant wu 
able to caUSe damage to railway pro-
perty worth Rs. 1·25 crores and that 
too, to sleepers which are scarce 
materials for the railways, taking into 
consideration their consumption. I 
do not know whether the miscreant 
has been apprehended or not. At least 
I am not aware of it. 

Shri TaDpmaDl: The fire broke out 
simultaneously in many places. 

Shri T. B. Vittal Bao: Similarly, in 
some other place, in Nawada or some-
where else in Bihar, within a few 
days of the occurrence of this fire 
accident in Dhilwan, another timber 
yard was burnt. I do not know the 
extent of the damage that was caused 
there. I believe that that also ran 
to some lakhs of rupees, but we have 
not got the figures. 

The. committee of enquiry which 
was appointed was an official com-
mittee, consisting of Mr. Iqbal Singh, 
the Chief Engineer of the Northern 

Grants (Railways) 
Railway, Mr. Iqbal Hydari the Chief 
Mechanical Engineer of the Northern 
Railway and the Chief Security Offi-
cer of the Norihern Railway, and 
they enquired into this matter. This 
was a committee constituted by the 
General Manager, and this is what 
they say. Another finding of theirs is 
that some chowkidar or watchman 
was not in his beat when the fire took 
place: he was away trom his post. 
That was how the responsibility was 
fixed. The fire was caused "by a mis-
creant, and the responsibility for 
negligence or dereliction of duty was 
fixed on a chowkidar This is how 
the railways are ~  They 
entrust material worth crores of 
rupees to chowkidar. That seems to 
be the case, trom the way the finding 
of the committee has been given. 

The committee has made some re-
commendations in this connection. If 
We go through the recommendations, 
we shall find how the Railway Ad-
ministration have been dealing with 
their stores and various other mate-
rials. One of the recommendations of 
the committee is that a wall should 
be constructed all round the depot. 
'Have we to be told that where tim-
ber which is susceptible to fire is 
stocked, a wall has to be constructed! 
That shows how negligent the Rail-
way Administration has been towards 
railway property. There is no use 
writing in the carriages that 'Railway 
property is your own property; it is 
,the nation's property, and, therefore, 
you must take care of it'. There are 
people who are being paid by the 
railways to protect railway property, 
and they cannot conceive or imagine 
'having a wall round the stores depot 
This is the position to which we corne 
to. 

Another recommendation is that the 
Sleeper Con Irol Officer has to exer-
cise checks and that a monthly regis-
ter should be maintained by him 
showing how he inspected, when he 
inspected, what his remarks were and 
80 on. All this shows that there is 
no seriousness on the part of the 
railway.. 
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Shri Goray (Poona): He is only II 
sleeper inspector. 

Shrl Narasimhan: The watch and 
ward staff will be the sleepers! 

Shri 11'. B. Vittal Rao: Instead of 
moralising and sennonizing to the 
people who use the railways to treat 
the railways as their property, the 
railways should themselves make it a 
point to remember that railway pro-
perty is nation's property and it should 
be protect!!d as such, and especially 
those who are paid by the railways 
to take care of railway property 
should do so very well. When we go 
through these recommendations, we 
find them to be all very funny. 
Railway property worth Rs. 1'25 
crores has been burnt. In any demo-
cracy, I do not think the Minister in 
charge would have continued in his 
post, after this incident. Shri Lal 
Bahadur Shastri resigned his Minister-
ship after a railway accident. 

Sir, these are serious matters. Peo-
ple entrusted with such huge proper-
ty, and entrusted with the responsi-
bili ty of running the administration do 
not feel the sense of responsibility 
which they should have, and they re-
quire to be told that shunting engines 
which are used for loading and un-
loading the timber in the depot should 
have spark arrestors. When material 
which is suceptible to fire is there, are 
we to be told that spark arrestors 
should be there in the shuntiD/li 
engines? Commonsense would tel! us 
that in such places spark arrestors 
should be there in the locomotives and 
shunting engines that are used there. 
My hon. friend the Deputy Minister of 
Railways, Shri S. V. Ramaswamy, 
would himself agree that there are 
spark arrestors at the oil depots in the 
south, in Tondiarpet and other places. 
But in this timber depot, even thli 
elementary precaution had not been 
taken. Is this the way how our rail-
ways are going to function? Sir, we 
are having the general elections 
1Ihortly, and people will give their 
verdict on all these thines. 

Another interesting item is in regard 
to the Indian Industries Fair for 
which Rs. 12.97 lakhs have been' asked 
for. What are the items of expendi-
ture? We do not find any mention 
of them; we find only the simple re-
mark 'Indian Industries Fair', with the 
result that we cannot even move 
proper cut motions. Is it the case that 
the pavilion which the railways have 
put up in the Indian Industries Fair 
costs Rs. 13 lakhs nearly? It Rs. 13 
lakhs are going to be spent on the 
railway pavilion at the Indian Indus-
tries Fair, I would say: let us not 
have any more exhibitions of this sort. 

Shrl TangamaDi: The railway stall 
is quite good. 

Mr. Deputy-Speaker: There might 
be telecommunication from behind 
but not this direct talk. 

Shri Tangamani: I was saying that 
the railway pavilion is attracting a 
large number of visitors, and probably 
does not deserve so much of criticism. 

Shri T. B. Vittal Bao: The hon. 
Minister should tel! us the items on 
which this Il'mount has been spent. It 
he is going to teI! us that this amount 
was spent in connection with the 
provision of certain railway sidings 
there, then I would say that he will 
get back whatever has been spent 
because that will be met by the 
Federation of Indian Chambers of 
Commerce and Industry, because it il 
they who have transported the male-
rials to that site. 

If we ask for a single station bein, 
opened, the railways say that it :would 
cost Rs. 5 lakhs, and there is no pro-
vision for that, and they plead inade-
quacy of finance. Even if a crossin, 
station is required in their own In-
terest, from the operational point of 
view, they say that there is no ftnance. 
But, we find that Rs. 13 lakhs lire 
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spen,t in connection with the Indian 
Industries Fair. I do not know how 
this much of money has been spent. 
Is this House going to be told only 
that Rs. 13 lakhs are required in con-
nection with the Indian Industries 
Fair? Is that enough for us to vote 
that amount? Should we not have 
some details of how this amount has 
been spent? It is not a small sum of 
Rs. 100 or Rs. 2000, but it is Rs. 13 
lakhs nearly. I feel that the House 
deserves better consideration at the 
hands of this Government. 

8hri Narasimhan: I SUPPOSe my ~  
friend wants the break-up. 

Shrt T. B. Viltal Rao: I want 
break-up of everything. • 

I had complained on an earlier oc-
casion about the sorry state of affairs 
in which the accounts department of 
the railways was. I find that even the 
Estimates Committee's recommenda-
tion has not been taken note of. They 
had recommended four or five or six 
ye,ars ago that the posts of Financial 
Adviser and Chief Accounts Officer 
should be bifurcated, so that one officer 
could look into the budget and the 
other could look into the expenditure, 
in order that they can have better 
control over expenditure, and we shall 
be in a position to relate performance 
to expenditure. But till now, the 
railways have not bifurcated these 
two posts. The result is that even 
after 8 years of the Railway Centenary 
Celebrations, which took place in 
1953, we are paying towards ground 
rent Rs. 4'54 lakhs. This is one ex-
ample only. There is the ~ 
of the President's Saloon. Mainten-
ance, depreciation charges, interest on 
capital-all these were appropriated by 
an excess grant. This is actually 
normal expenditure. Depreciation ex-
penditure and interest on capital are 
routine items of expenditure. But we 
have to pass excess grants for these. 

What do these things indicate? They 
Indicate that the railway accounts are 

not maintained properly. I see the 
Deputy Minister nodding his head. 
May I take it as his assent or dissent. 

Mr. Deputy-Speaker: 
between the two. 

Something 

Shri T. B. Vittal Rao: Something 
has to be done very seriously to cleat· 
up the arrears in these accounts. 

·Shri NarasimJum: More than nod· 
dine. 

8hri T. B. Vittal Rao: Then I come 
to the manufacture of diesel locomo-
tives. An expert committee was ap-
pointed. You know the background 
and how this was finally decided to be 
taken up in the public sector. The 
Railway Board had originally decided 
to give it to the private sector. So 
we were urging upon Government that 
it should be done in the public sector 
in conformity with the Industrial 
Policy Resolution which this House 
adopted in 1956. We had to draw the 
attention of the Prime Min'ster also to 
this. We wrote him several letters. In 
the controversy between public and 
private sector, nearly two years elaps-
ed. Then it was finally decided to 
take it up in the public sector. ~  
we asked, 'When are you going to take 
it up?' The answer was that they 
had appointed an expert committee to 
recommend a suitable site for the loc-
ation of this factory. We thought the 
report of the committee would come 
out soon. After nearly 6-8 months 
the report came. Then we were told 
that the report was 'under the exami-
nation of the Railway Board'. That 
also took a consideable time. 

What are the sites recommended by 
the expert committee? This informa-
tion has not been laid on the Table 
nor made public. One is in B;har, 
another in Bhakra·Nangal in Punjab 
and the third in Hyderabad in Andhra 
Pradesh. Finally, we were told that 
one of the three sites might be select-
ed for location of this factory. But 
what happened? Suddenly we were 
told that the Railway Board had taken 
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• decision. With regard to this, they 
were not in a position to take a deci-
ion previously. They had to have the 
report of an expert committee. But 
suddenly they took a decision to locate 
it in ~  I have no quarrel with 
this location. It may be located in any 
place. Especially if it is in UP, I am 
very hapPy because it is the most 
backward State industrially. 

AD HOD. Member: All States are 
backward .• 

Shri Goray: In political leadership, 
it is not backward. 

Shri T. B. Vittal Bao: I am not at 
all worried about this location. I only 
draw attention to the performance of 
the Railway Board in this matter, 
which is very interesting. Two years 
were lost in the controversy-public 
sectors veTSUS private sector. Then an 
expert committee was appointed. That 
committee took some time. Then the 
report came. Then the Railway Board 
took time for examination of the re-
port. Lastly, they came to an indepen-
dent decision without caring for the 
report at all. It the Railway Board 
were capable enough to take a deci-
sion independently, Why did they ap-
point an expert committee? Why did 
they lose so much time? By losing 
time, We delay the manufacture of 
locomotives. Delay in the manu-
facture of locomotives means that we 
are going to spent SO much foreign ex-
change. It is said in the report thllt 
we are going to conserve foreign ex-
change on account of the manufacture 
here of these locomotives. Something 
must be done to overhaul the Railway 
Board. Tomorrow, we are discussing 
the railway accidents and we will say 
something about these things then also. 
This is not the method of functioning. 

Depqty-Speaker: He has already 
taken half an hour. 

Shri T. B. Vittal Bao: One more 
point. What to do? We have to sanc-
tion Rs. 8 crores, of which Rs. 1·25 
crores have to be written oft due to 
that fire. 

Mr. Deputy-Speaker: I would cer-
tainly have given more time if some 
money could be retrieved out of it. 

Shri T. B. Vittal Bao: That will not 
happen. 

Sbrimati Parvatbi KrisbIllUl: Re-
alise it from the salaries of the Minis-
ters. 

Shri T. B. Vittal Bao: We are facecJ 
with this situation. 

Now I come to a small point, but I 
consider it to be an important one. 
This concerns the catering arrange-
ments on the Southern Railway, es-
pecially at Dronachalam. In the vege-
tarian section, they serve meals-
lunch or dinner-in tiffin carriers 
whiCh are very inconvenient. There 
are a few trays in which meals are 
served in the G.T. They are stainless 
steel trays with katoris. It is very 
nicely served. Last year when I was 
in Dronachalam, I asked them about 
it. They said they had only 4 tray:,-
the rest being tiffin carriers. This 
year when I went there, they were 
serving again in tiffin carriers. When 
I asked them whether the number of 
trays had not been increased, they said, 
'No, there are only 4 trays'. This 
should be looked into and the number 
of trays increased. If anybody wants 
meal in tiffin carrier, it may be sup-
plied to him in carrier. 

Then there is another small point, 
with regard to increase in expenditure 
on the consumption of coal. The 
price has been increased. Of course, 
the railways have no control over the 
prices because they are determined by 
the Ministry of Steel, Mines and Fuel. 
What we have been urging on the 
Railway Administration is that they 
should try to economise on the con-
sumptiGn of fuel, especially coal. In 
view of the fact that we are «etting 
very cheap coal in our country, chea-
per than in any other country in the 
wGrld, we do not seem to attach much 
importance to efficient and econmnic 
use of coal in locmnotives, with the 
result that year after year consumption 
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is increasing and expenditure thereon 
is also shooting up. 

In this connection, a fuel economy 
inquiry committee was appointed. It 
submitted certain recommendations to 
the Railway Board. One recommend-
ation made was that instead of draw-
ing coal from 400 collieries, we should 
concentrate on 200 only, so that there 
would be proper inspection of the coal 
supplied, so that there would be no 
<!omplaint, as mentioned by the hon. 
Minister yesterday or the day before, 
that the quality of coal supplied was 
bad, and therefore, the shuttle train 
service between Delhi and Ghaziabad 
was not punctual. There is no ques-
tion of coal being of bad quality. 
During the last so many years, the 
railways have been using very good 
metallurgical coal for raising steam, 
which is unheard of in any other in-
dustrial country-metallurgical coal 
being used for steam locomotives. 
Now the Planning Commission and 
the Government have decided that the 
railways should not use metallurgical 
coal but only ordinary coal. So 
something should be done about this 
instead of laying the blame on coal. 

On the whole, while welcoming cer-
lain of the provisions made in the 
tupplementary demands with regard 
to the new railway lines, I would 
strongly urge that something should 
be done to tone up the Railway Board 
and the railway administration as 

·,their efficiency has gone down. 

Mr. Deputy-Speaker: May I know 
'bow many hon. Members desire to 
: speak? Eight. 

Sbri T. B. Vittal Rao: There is Shri 
"'Narasimhan also. 

Mr. Deputy-Speaker: I have counted 
·him. I could not ignore him. Should 
'1 put a limit of ten minutes on 
&peeches? 

Art Naushlr aan.eha: All right. 

Mr. Deputy-Speaker: It has been 
:agreed that we will conclude this by 

5 O'clock. How long will the Minis-
ters take? 

Shrimati Parvatbi KrishJum:. Ten 
minutes. 

Mr. Deputy-Speaker: Ten minutes 
each. 

Shri Naushir Bbarucha: One of my 
grievances, particularly when the 
Minister comes for supplementary de-
mands, has been that we are not being 
supplied wi th adequate particulars. In 
the points that I make I desire to em-
phasize that in coming for demands 
for grants, it is the duty of the Gov-
ernment to give a clear-cut explana-
tion as to the reasons why the grant 
is asked for. 

Take the example of Demand No. 7 
which relates to "Ordinary Working 
Expenses-Operation (Fuel)" As the 
previous speaker pointed out, there is 
the question of increased consumptior. 
of coal. If we turn to page 6, we are 
told that over a crore of rupees re·· 
presents the aggregate result of varia-
tions such as carry-forward of certain 
arrear bills, greater consumption than 
provided for etc. It is very difficult to 
make out the amount devoted to arrear 
bills and the actual increase in con-
sumption. Year after year the House 
has protested against increasing con-
sumption of coal. Already, the ori-
ginal grant consists of Rs. 73 crores, 
and it is a major item of expenditure. 
And still even by way of supplemen-
tary demands the Government comes 
forward without explainining at all 
whether this Rs. 1 crore is required 
fOr consumption or on account of 
arrear bills. 

Similarly, if you examine page II, 
there is another item (e) under which 
Rs 52'26 lakhs are required on ae-

~  of increased cost of generating 
power for more supplies now requir-
ed by Messrs. Tatas from Chola 
Power House of. Central Railway, than 
provided in the Budget. In the first 
instance why should not this increas-
ed ~  have been provided 
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in the Budget? In the second place, if 
increased consumption is there, why 
should the cost of generation go up? 
On the contrary, with increased pr(l-
duction, the cost should go down. But 
we have got absolutely no particulars . . 

Also, we do not know whether tt:e 
increase is in the running costs or in 
the flxexd costs, what is known as 
fixed killowatt hour component. If It 
is contended that additional plant has 
to be installed for ;>roviding increased 
generation, 'hen this item cannot come 
in revenue expenditure, it should be 
capital expenditure; SO that, though 
they ask for more than Rs. 50 lakh., 
we do not know whether the cost of 
generation has increased for on .. 
reason or other Or why and how, and 
still they say this amount is required. 
Surely, I submit, this is not the way 
to treat the House. 

Coming to Demand No.9, one ~ 

there is an item referring to compen-
sation to passengers involved in acci-
dents. I fully appreciate the desire 
of the Government to increase the 
amount of compensation to Rs. 20,OCO 
from Rs. 10,000, but, side by side I 
feel it is not enough to increase the 
quantum. Certain principles must be 
definitely laid down for providing 

~  for passengers who re-
ceive injuries or are involved in fatal 
accidents. I had to deal with one of 
the case. where the motor man of a 
local train was killed, and the que.-
tion arose whether the sister cr 
brother could claim compensation. 
Under the Fatal Accidents Act, it is 
only the parents or the children that 
can claim. Therefore, I submit that 
it is not enough to amend this provi-
mon, but also to amend the provisions 
of the Fatal Accidents Act to enable 
other dependants of a railwayman who 
is killed·, or for the matter of that, al'y 
other passenger, so that they can claim 
compensation. 

Another point in this connection is 
that the Government must make it a 
rule that, irrespective of the question 
whose fault it is, where an accident 
has occurred, a minimum amount of 

1508 (Ai) LSD-8. 

compensation must be authomatically 
provided for. There should be nQ 
enqiury as to whose fault it is. All 
medical costs, transport costs loss of 
~  etc., must ~ provided for, 

WIthout the party being called UD'_'n 
to prove that it is the fault of -the 
railways. I think it should not be 
difficult for the railways to lay down 
the principles on which officel"'l c"r. 
act and quickly dispose of claims for 
compensation in accidents. Mter all, 
it is not enough to express good inten_ 
tions. We must make the compensa-
tion easily available to people who 
have suffered. 

There is an interesting item with re-
gard to railway catering. While com-
ing down to attend this session, I 
happened to travel and have my dm-
ner in a dining car. While I found 
that the charge ot the dinner was 
Rs. 3 as usual, out of the two items 
of the menu one had been cut down. 
On enquiry I was told it was the 
Railway Board's orders. I should like 
to know whether the public sector 
is going to work in this way. Is this 
the way Government is organising de-
partmental catering? You cut down 
the fOOd by 50 per cent. and kEep 
the charge just the same. In other 
words, what you have done is to in-
crease the charge by nearly 50 per 
cent. I submit that before the Gov-
ernment takes any such action and 
imposes what may be regarded ~ ~ 
direct taxation on the masses, it 
should come to the House and e.x:pl:tin, 
and not Illerely by way of supple-
mentary demands Or otherwise, put 
through this item. 

Then I come to the provision for 
new lines. I refer to page 11. One of 
the lines in Panvel-Apta extension 
(10 miles length, out of the 15 miles 
length of the Panvel-Kharpada line) 
on the Central Railway-the Diva-
Panvel-Uran line, for the construction 
of which provision was made in the 
bud",t for 1961-62, baving since l-een 
altered as the Diva-Panvel-Kharpada-
Uran line. I would like to know ex-
actly what progress has been made on 
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this line. From time to time we are 
told that negligible amounts are set 
aside. I am sure the hon. Railway 
Minister will say that they have m'lde 
the preliminary survey. 

Sbrl Nath rill: How many prelimiu.· 
ary surveys do they make? 

Shri Naushir Bbaraclla: I do not 
know whether in our life time ~ \vill 
be able to see this functioning. I 
strongly protest against this tardy 
progress of construction of a vel")' 
important link, and I do hope the 
Railway Minister will tell us that the 
work is in progress. I should parti-
cularly like to know the expected date 
of completion, and in what manner 
the progress is to be further speeded 
up. 

I hope the Government will loait 
into the points to which I have drawl!. 
their attention. 

8Ioi Narasimhan: There are ·wo 
modest amounts of Rs. 2!akhs and 
Rs. 3 lakhs respectively under Demmd 
Nos. 2 and 15. Though Demand No. 15 
is II token demand and the amOU:lt is 
very small, it is a very significant 
factor. One of the items under the 
demand is the construction of 152 
miles of new railway line in my dis-
trict. Actually, this marks the end of 
a tragic chapter in the district's his-
tory. Two decades ago, as a result 
of the war, a hundred miles of ail-
way lines were removed at one stroke. 
In those days there was no repres.m-
tation for the district even in tite 
Central Assembly. One Membet re-
presented three or four districta, and 
he invariably came from another dis-
trict. So, my district w.as not able to 
pull its weight in the matter. 

After two decades we now fin:i that 
the tragic chapter is over, and that 
there is an immediate prospect of the 
IineB being restored, not merely pllr-
tially restored; but the alignment has 
to be so extended that it tecomes eII-
ective. While we have been hearing 
of Berlin being destroyed by Lombs 

and then reconstructed the reconstruc_ 
ted Berlin appearing to be much bet-
ter than the old one, here our Plf-

perienee was one of the sorrow and 
waiting. But that has come to a ~  

Though the amounts are very in ~

flcant and though they come in the 
form of supplementary Dpmands, the 
change is very epoch-making as far 
as my district is concerned. This v.'as 
waiting for two decades; and th.:tnks 
to the attention of responsible per'lOn. 
having been drawn to it we are get-
ting baek this line. 

I am very glad to see the follow-
ing in the Budget note: 

"A beginning in the construc-
tion of all these four lines has to 
be made urgently." 

The word 'urgently' goes to sho·.', 
that Government are seizP.d of the 
matter-this is not about only ~  

lines but about a few ether. also. 
Shri Vittal Rao was full of fears. lIe 
was not appreciating the earnedneu 
of Government; but this very sentence 
quoted: shows that Government a:-e 
earnest in the matter. S'rri Vitta) 
Rao's anxiety has to be appreciated; it 
was only fear born of annety and 
not one born of want of confldeftee. 
That is how I take his fears to be. I 
assure him and I am assuring myself--
and it is .an assurance even to tlai, 

~  this sentence '5 the>:e in 
the note. 

I hope the final location survey 
would be concluded soon. The en-
gineering survey was already over li 
years ago; but the matter was left lot 
that stage. There was inordinate de-
lay. As Shri Vittal Rao feared, I 
also had some pessimism as to the 
vigour with which the Railways are 
capable of going into this matte.·. I 
also emphasise that vigorous .teps 
should be taken. 

There is also another danger. It 
has become clear that the Railway. 
are going to have those lines in those 
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~  Unless. work is taken up Shri Jaipal Singh (Rancbi West-
qULCkly the prlCe "of land is llouno. to Reserved-Sch. Tribes): I hope 1 have 
~ up ~ there would be unecessa!"y heard the hon. Member correctly. Did 
mcrealle In the cost of the line. Quick he say that copper has been discQver-
work will mean economy. Otherwise, ed? 
due to !;peculation the costs would 
increase and the burden on the ex-
chequer would increase. 

I am ~  that apart from ending 
ete tragIc chapter it is going to be a 
beginning ot a very good era. It is 
actually lilIking three ~ dis-
tricts, two in my State and one out-
side the State. 

Mr. Depgty-Speaker: That is where 
the two hon. Members differ. Shri 
Vittal RaQ thinks that it is yet a 
beginning but the han. Member co'!-
siders it as the end of a tragic chapter. 
Therefore, they differ. 

Shri Narasimhan: Maybe. 

It is the beginning of a very good 
chapter; that is to say, fui! industrial 
development and exploitatirm of all 
the resources in these three districts 
(Interruption) . These three district 
form an industrial belt. It may not 
be quite as gOOd as the Dhanbad area' 
but it is good enough for the ~ 
!IOuth. In the Neyveli lignite area We 
have recently fOllnd occurrences of 
copper also. which is a very precious 
metal for the country. The Salem 
district is full of iron ore and mag-
nesite, chromite and other minerals 
including the atomic minerals. Then, 
there is the adjoining State of Mvsore 
with its superior type of ir')n . ore. 
With alI these, I think the area will 
\l.evelop fast. Though' we have gOlle 
through two decades of patient waiting 
and suffering, we hope that the pre-
$ent spurt would be so quick that past 
pain would certainly be forgotten. 
Therefore I am very happy that this 
is happening. 

I am also grateful to you for giving 
me this opportunity to express the 
s"tisf'lIciion of my district and my 
State, satisfaction and happiness over 
this great step forward. 

Mr. Depu.ty-Speaker: He has the 
lIUpport of many hon. Members. 

Shri NarasImhaD.: Occurrences of 
copper have been found in South 
Areot. 

Dr. K. B. Meaon (Badagara): Sir, I 
subscribe to the increase in the com-
pensation for victims of accidents. 
But I would like to submit that pre-
vention is better than cure. Increasing 
toll of life that it is taking every 
year is bringing a" bad reputati\Jn te 
the Railways. Nothing 90 far hal 
been done, as far as I know; no ser-
ious move has been made t·} enquire 
into the causes of these accidents nor 
to pacify the people who are agitated 
on the issue. . 

In 1960-61, there were 3,925 acci-
dents and in the half year ending 1961-
6:1r-April to October,-there was 1,883 
accidents. There is every Tf-·asOIl to 
hope that the Railways will maintain 
their reputation in the remaining half 
year and bring the figure to as high as 
1960-61, if not more. This r.umber of 
accidents averages to about 10 or -
little more than 10 per day. That 
should be a world record. J dol not 
have the figures to make any definite 
statement" on the subject. 

The break-up of these figures is 
very revealing. Collisions and avert-
ed collisions come to about 98---61 and 
37; ignoring of danger signals by 
drivers of engines which seems to me 
one of the mOst ~  offences that a 
driver can be guilty at, come UP to 
about 70. As far as ~ know, ~  
often, very minor punIShments like 
warning or cancellation of passe.;. are 
the only punishments that are given 
for this offence. 

Breaking of block rules come to 
about 30; and there are other acci-
dents like derailment and parting of 
trains and fire etc. I myself have an 
almost personal experience of a fire 
in a mail train where two patients--a 
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patient and her mother-were locked 
up i.n a coupe; and as the train moved 
the fire broke. out. They did not know 
how to pull the chain. Accidentally, 
one of the passengers in another com-
partment saw smoke coming out and 
he pulled the chain and stopped the 
train. These kind of little accidents 
do not receive much publicity in the 
PreS!!; they are tucked off in the files. 
The investigation is dragged on over 
a long period of time and finaliy the 
persons who are guilty of it ~  
with very minor pwllsbments. I do 
not know what the reasons are that 
are responsible for this kind or a:ci-
dents but I do think that the neglect, 
indilference and misplaced leniency 
on the part of the officials is largely 
responsible for these accidents. There 
is some indifference which, on enqairy 
I found, was partly due to the reser-
vation of promotions which had made 
them feel that merit was not given 
recognition. There are also \'ery mll.ny 
reasons like the posting or promotion 
of people who are not capable of dis-
charging their duties. BecaUse of the 
increasing number of accidents because 
of these reasons, it is time ''1at Par-
liament appointed a committee with 
technical experts to look into them 
because the standard of safety over the 
railways should be very carefully 
studied. I am feeling that promotions 
have a neat deal to do with increas-
ing accidents and that is also a sub-
ject which should be gone into. AU 
cases of accidents that had happened 
so far should be thoroughly studioo 
aad the reasons should be made 
known. I hope the Railwlh' Minister 
would take this submission J into con-
sideration. The railway is the largest 
nationalised public utility in the coun-
try and the Government therefore l:as 
a speclal re6ponsibility to the people, 
to save the life of the inno"ent peo-
ple. The present Home Mini,ter, Shri 
Shastri, resigned in 1956 aftet' a major 
railway accident. It was of ,-ouo'"e a 
very commendable act. He did it not 
because he felt any personal guilt in 
the matter but to focus the attention 
of the department and the railways 
and to reduce the number of ~  

His resignation was a failure lor it 
does not seem to have had any effl'Ct 
On the railways. I, therefor,·, wish to 
invite the attention of the Government 
to this and suggest that a C''')mmittee 
of enquiry should be appointed which 
should make the facts available to the 
people and also prevent the number of 
accidents increasing. 

There was an order in the Ministry, 
in 1960 I beiieve, that the.e should be 
no upward revision of salaries or ad-
dition of posts unless it is absolutely 
necessary for the purpose of planning. 
I understand that a number of advi-
sers had been appointed, such as 
sleeper adviser, timber adviser, labour 
adviser and so on. I do not know 
why there should be a sleeper adviser 
when there is a timber adviser, unless 
he is a sleeping partner to the timber 
adviser. I also understand that the 
salary scale of C.P.Os. had been rais-
ed from 1600-1800 to 1800-2000. In 
the case of their appointments also I 
am told-I am subject to correction-
that it needs some experience of the 
staff which many of the people who 
are occupying the position dO not 
have. I also understand that a ",um-
ber of directors have been appointed 
in the Railway Board and their sala-
ries had been raised by Rs. 250. Just 
now the information came that the 
Railway Board is already costing us 
Rs 86 lakhs and even more. There is 
no' reason why there should be any 
i.ncrease especially when there is the 
Ministry's standing order of 1960. 

I would like to conclude with a 
word about catering. In the south it 
is supposed to be better b\lt there is 
considerable scope for improvement. 
The railways have raised the tariff 
but with the increase in the tariff 
there has not been any corresponding 
increase in the quality or quantity of 
the meal. Particularly the tea served 
is charged at 12 n..n but outiiid;;, the 
same quantity of tea, perhaps of bet-
ter quality if not the same, is avail-
able for 6, 8 or at the most 9 nP. For 
a lunch or dinner, P..s. 1.25 is charged 
which is available outside, the quality 
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is better-for 12 annas. Particularly 
in the south, the Railways have taken 
charge of catering and refreshment 
rooms. I suppose they are better 
fWl than the private caterers but the 
charges ~  very heavy. I understand 
that the Railways are running them 
at a loss in spite ot the tact that ad-
ministrative expenses are not charged. 
to the catering. Considerable impro-

~  can be effected in the 
services. When a train arrives in the 
platform thQre is great rush and 
scramble near the counter: it is some-
times very pathetic and the railways 
should instruct their refreshment 
rooms to improve the services and 
have more staff at the rush time to 
meet this kind of emergency at the 
time of arrival of trains. 

~ If'IIT ~ ~ (fliT 
tmlI'n:) : ;mt<rn ~  l!ilfm 
..IT ~ ~  l1T>IT 'R <r1"'oJ ~ ~ 
~ ~  ~ ~  1{' <!if ~ ~1~ 'limr 
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~ ~~ ~ ~  ... R1 ~ I lj. 
1fT.;;:j'fq-Jj;ft "'1" ~ ~  ~  ~ fit; 

r;ft ~  ~ ~ flr.rffl" t SIlI't ~  

f«m <'I''fi'" 'fiT ~~  ~ % l!;ilfir<'l'T 
~~ ~  t, iIT ~ 'Ill" ~ ~ 
~ t, if1ff if ~  ~ mite 
'fiT ~ ~ ~  orf';; ~  n;f 

~ 'fiT ;;ft ~  t ~  ~  ..rot ~ I 

l{ ilT c;t ffA ;rrn wff ;;IT ~ ~ 
~  ~ ~ I Ii· ~ ~ ~ 

• f'fi ~ ~ iiTri 'fiT ~  ~  I 
~  ~~ fit; ~~ ~  

~ ~~~ ~~ ~~  

~  it ~ it ~ WI";f ~  SI"fie 
'Il'lif ~ ~~ ;rlt if ~ ~ ~~ I 

Shri Jalpal SiDcb: Mr. Deputy-
Speaker, Sir, I am grateful to you be-
<::Iiuse it enables me to continue DlT 
1alk of yesterday, since I am concern-
.n with the question of the Railway 
Service Commissions. Yesterday, as 
you will remember, I tried to make 
a point on the very big issue of natio-
nal integration. In the railways, there 
• nothing regional; there is nothinc 
provincial. The railways are a natio-
nal concern. I feel that the railways 
tan lead the way in giving a national 
.utlook to the Home Ministry. 

When you look at the history of 
civilisations. whatever civilisations they 
are, they have all been somehow or 
other dependent on communicatiODl 
as in the case of the Greek Archipe-

~  transpOrt for getting from 
here to there. The railways in this 
country, particularly after Indepen-
dence, have been endeavouring to per-
form a task on the ground, and not 
in the air as the hon. Minister of 
Tran9pOrt and Communications might 
think of. Over and above that,-it is 
not merely transporting people from 
here to there-the railways have been 
compelling them, unconscionably it 
may be, to take to other habits. We 
in this House have been accustomed 
fo listening to questions about the 

Grand Trunk Express. It is neither 
grand, nor trunk nor express. This is 
what we have got used to. 

But the whole question has been 
that the people coming from Madru 
to Delhi have not got quite used to the 
idea that they were coming to Delhi. 
They thought that Madras would be 
there for ever; from Madras to Delhi, 
but back to Madras, Madras, Madras! 
Well, there it hal been in the matter 
of their food habits. They are not 
worried about their physical hallits. 

An Hoo. Member: It is right . 

Shri Jaipal Sinch: I am very glad 
my hon. friend from the South say. 
it is very right. But why do the," 
ask questions? U it is very right, do 
not ask questions. 

Shri S. II. Banerjee: They are right 
Questions. 

Mr. Deputy-Speaker: Though dur-
ing this session, I am not iDsistiDc 
very much on relevance, may I know 
under what head he is speaking? 

Shri .lalpal Siqh: You have order-
ed me and it has been helpful to me, 
although I have not always been a 
good boy! But the pOint is that the 
railways are one of the very, very 
few institutions that can make this 
country feel that it is one country. 
They have, I think, despite all the cri-
ticisms people might make, been doing 
a very good job, right from the top to 
the bottom. I am not saying they are 
perfect. 

[Smu: KULCRAND DUllE in the Chair] .9 bra. 
~  railways would laugh at me if I 
have to say that they are wonderful 
and perfect. But considering the cir-
cumstances, I think they have done 
and are continuing to do a first-class 
job, considering the people they have 
to deal with and the Members of Par-
liament they have to deal with. Let us 
not talk of the people who cannot hit 
back at us, people who are not there 
tIl answer. I am here today to throw 
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a challenge to my colleagues in the 
Lok Sabha. I am not talking of the 
Rajya Sabha because that is some-
where else. My colleagues in my 
household will look after that. But 
I can look after myself in the Lok 
Sabha. 

You will forgive me if I pluck up 
courage and say this. Here we criti-
cise the railways. May I humbly ask 
everyone of my colleagues here as to 
whether we have contributed to the 
efficiency of the railways. Have we? 
We have taken full advantage of the 
fact that we are Members of Parlia-
ment and therefore we are above the 
rille of law of the railways. I ask 
this question pertinently. It is a very 
important thing. In my little experi-
ence of travelling, I have discovered 
that 'we have not set the example. 

16 hrs. 

Yesterday I accused the Home Minis-
try in my speech. I feel that it is 
about time to realise that with all the 
privileges we have, it was not fair 
that we should criticise the railway 
administration unless we ourselves set 
the example. I am sorry I have to 
say this, because every time I go any-
where, I get VIP treatment, not 
because I am a Member of Parliament, 
but because I happen to have better 
manners than most Members, if I may 
put it that way, because I realise the 
difficulties of the railway administra-
tion. They have very, very serious 
difficulties. While I hear of these 
complaints, I would very much like 
our colleagues to appreciate the fact 
that not only are they dealing with 
Members of Lok Sabha, but they are 
dealing with a particular species of 
humanity which is not so easy to 
handle. 

My friends have been talking of 
accidents. There could be no worse 
accident than the accident at Ghatsila 
where I myself lost very, very inti-
mate friends. It is very easy for me 
to get up here and say. "Sack Shri 
Shahnawaz Khan; sack Shri Rama-

swamy; sack Shri Jagjivan Ram". It 
is very easy to say these things. We 
can even accept the report and say 
that it was sabotage. All these things. 
are very easY, because we ate here 
immune; we can say anything we like 
and get away with murder. 

The question is how to run the rail-
ways. The tragedy in this country is· 
that here in this House, we think we 
are running the railways fOl"the Mem-
bers of Lok Sabha. It is about time 
we appreciate this fact, because when 
I make criticisms against the railway 
administration, I am not one who will 
say that the engine driver, the signal 
men, the track men and all these people 
are perfect. I am not saying that, but 
they are doing a good job. They are 
trying their best. I will say that 
because I see it all along the line. 

My point is that there is lack of 
imagination in the railway administra-
tion as far as certain fundamental 
things are concerned. Let me get to 
the first fundamental thing. In the 
House of Commons in England, the 
most important committee is what 
they call the Ministry of Interior; it 
is the food committee which is called 
the Ministry of the Interior. 

The biggest failure in the 
railway administration is in regard to 
the 'Ministry of Interior', i.e. food. I 
love the south; I do go to the south 
not because I like my friends there, 
but because the south is a wonderful 
area in the country. 

Shri D. C. Sharma (Gurdaspur): 
Does he not love Shri Ramaswamy? 

Shri .Jaipal Singh: You do not wor-
ry about my loving somebody ~ 

worry about yourself. 

If you go from Howrah to the south, 
the moment you cross the Vindhyas, 
you discover that the restaurant car 
loses its significance, because every 
traveller carries his own food. Can 
my friends to my right-they happen 
to be to my right, though they are 
leftists-deny this? If I go from 
Howrah to Delhi, there is no Bambar 
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or anything like that. There is only 
one place where I feel safe gastrono-
mically and that it the habitat of 
the Leader of the House, viz" Alla-
habad. 

My ~  criticism is if the 'Ministry 
of the Interior'-the stomach---can be 
developed and improved by the rail-
way administration, they will have 
done a first class job. We do not mind 
what they would charge. Foreigners 
come here .... nd we are trying to deve-
lop the tourist traffic. May I ask the 
railway administration, is there any 
place anywhere in India including the 
capital where you can say, "Give me 
curry" and you will get curry? My 
friends in the Ministry of Communi-
cations and Transport and in the Min-
istry of Railways give yOU kohai curry, 
not Indian curry. 

Shri S, V, Ramaswamy: What is 
kohari curry? 

Shri Jaipal Singh: I am sorry I have 
to speak in the pre-independence lan-
guage. I am prepared to speak in the 
language of my friend, Shri Rama-
swamy, but I do not think the rest of 
the House will understand me. The 
sooner this kohl1i. curry disappears 
from the railways, the better will be 
the railway catering service. Food is 
the most important thing. Whenever 
you have any domestic trouble, the 
first advice given is, "Feed the beast". 
If a wife is in trouble, the first advice 
you give is, "Feed the beast". 
There are about 16 crores of people 
travelling. 'Feed the beasts; feed the 
16 crores and the railway administra-
tion will have all the encomicum and 
bouquets showered on them. 

Sir, the most important thing that 
the Railway Administration can do is 
to improve the supply of clean water, 
not only at the show-places like 
Delhi but everywhere, not only in 
the cold weather season but in the 
hot weather season, to third class 
passengers. The Railways should 
provide clean drinking water, 
drinkable water, potable water. After 
that comes the question of catering. 
I would request my hon. friend to 
think of this very, very seriously, 

tary Grl1nu (RaUwl1l1a) 
because that is the biggest advertise-
ment that we can give to our visitors, 
visitors we claim to welcome. For 
heaven's sake, let us give our visitors 
typical, characteristic Indian food and 
not this kohai East India Company 
food. That is what we are having 
now. 

Having said all that, may I get back 
to my theme of yesterday, the setting 
up of a public Railway Commission. 
Yesterday, Sir, 'I tried to make a point 
on national integration. The railways 
have been built by ordinary unskilled 
labour-the permanent Way and the 
like. Now, recently, in my own area 
we have welcomed the development 
of more and more railways. I would 
like the Ministry of Railways to tell 
the State Governments where they got 
off. Take the question of the broad 
gauge to Ra.nchi. Sir, it is not the 
fault of the Ministry of Railways that 
there was a demonstration at Ranchi 
by my humble party, my very, very 
humble party, the day the Minister 
of Railways and the great Chainnan 
of the Railway Board came there. 
The great Chairman of the Railway 
Board at long last has been com-
pensated for the insult that was 
meted out to him earlier. I am 
talking of Sardar Kamail Singh. I 
would like to take this opportunity of 
forgiving my friends over there, for-
giving them for their woeful manners 
and the way they treated him. What-
ever the reason be-whether it is U.P. 
or Bharat or India-at long last he 
has been made the Chairman. The 
day Sardar Karnail Singh as Chairman 
of the Railway Board and the Minis-
ter of Railways were in Ranchi my 
colleagues in my humble party said 
that the railways shall not run. They 
said that the Government had not paid 
to the poor Adivasis and others for 
having built the railways. They said: 
"You think you are the Government 
of India. Just run the thing. You 
have not paid the people for building 
the railways over their lands". I am 
only mentioning this. I would like 
the MiniStry of Railways to tell the 
Present Government and the future 
Government, whatever government 
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comes here, and also the States that 
they must not do things like this. Just 
because you are in the Government of 
India and because the railways must 
run on a certain route, you cannot just 
ignore the rule of law. This is hap-
pening even today. I challenge my 
friends. Let them come witlt me to 
Ranchi, come with me 100 miles w.t 
Of Ranchi. The railways are bein, 
extended there. But have you lMIiJn 
to it that the State Government is 
compensated, that the poor villagers 
have been compensated fGr their 
paddy fields that are being occupied 
by contractors now--contractors, mind 
you. I am not blaming them. They 
will lay it is the business of the State 
Government. That is what they usu-
,ally say. They say that they are will-
ing but they are not concerned and 
it is for the State Government. 

SIr, we are in the haPPy position-I 
know my friends on the right will not 
aceept the situation-today of the Cen-
tre and the States being the same. 
Therefore, there is no excuse whatever 
fctr the Centre to say that It is the 
business of the State and the Centte 
cannot do anything. I am not merely 
talking about the extension from 
Ranchi to Rourkela. It is not a poli-
tical statement that I am making. I 
am going to see to it that there shall 
be no extension till people are com-
pensated, till they compensate the 
people. Not merely from Ranchi to 
Rourkela, but I shall see to it that 
the other branch they are going to 
build shall also not take place. I feel 
very, very strongly about it beca1l8e 
they are very poor people; poor, hum-
ble adivasis. You put contractors in 
their midst and they think they can 
-get away with murder because of the 
Railway Ministry. They come there 
at the end of their show and say that 
it is for the Government of India, it 
is for the Nehru Government. I am 
sorry. Nehru is what we all want him 
to be, but Nehru cannot be what he 
thinks he is. Let us not make that 
mistake. The Railway Administration 
is a very, very important factor in the 
matter of national integratIon. 

Then I come to the question of the 
:Railway Commission. I would like 
my friends to realise that not merely-
in the matter of recruiting people but 
even in the gastronomical atmosphere 
there are certain regional area. where 
people eat certain things. Well, see 
to it that the people eat what they 
w8flt. 

Finally, I would like to end up by 
saying that once again I congratulate 

_ the Railway Administratiofi. They 
have a very, very difficult task; not 
difficult because the tracks are not 
good but because of the fact that every 
passenger they have to deal with, 
whether he be from Delhi, Old DeIhl, 
Ranchi or Madras, the average Indian 
citizen they have to deal with, is no.. 
what we talk about here. That bein, 
the case I wt)uld congratulate tit. 
Railway Administration for whatever 
they have achieved SO far. Admitted-
ly, there is a very, very big scope for 
improvement. 

Sir, the hon. Railway Minister 
climes from my State. One wouW 
have eJq)ected that the best bogies, 
the best lavatories and the best tit 
everything would have been in Bfhar. 
No, Sir. That is not so. 'l'hat ie 
where the stupidity of Bihar eoma 
in. 

Sbri TangalDlllli: Greatness of Bihar. 

Sbri laipal SiD&'h: Any other 
Kinister from any other State would 
have seen to it that at least his home 
province was served best. Not 10 
here. We are a stupid people. 

The Deputy MIDJster 01 B.al11Va. 
(Shri SalIahDawu KhaD): The who. 
of India is his home. 

ShrI lai .... SiD&'h: Well, I wish 
I could say that. I am very glad the 
Deputy Minister thinks that there Ia 
a wider field, because if he and I 
join then the rest of India is DUl'II. 
I mean the whole of India and not 
the rest of India. 

Sbri TIIDg8DIIIid: The whole world 
is your mother. 
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Shri Jaipal ~  If the Minister 
ef Railways and Shri Jaipal Singh 
combine, Sir, there is no doubt that, 
with the assistance of Shri 
Shahnawaz Khan, nothing can stop 
us; I. mean, domocratically. What I 
would like to say is, as I was trying 
to plead yesterday, national integra-
tion is something very important The 
railways, because there is nothing 
provincial, parochial or regional 
about it, is the one national organi-
sation-may be, there are one or two 
Qthers like the Posts and Telegraphs 
Department-which ean set the pace, 
~  an example. With the leadership 
that we 11ave 1Ihere, north verws 
lIOUth or north and south-I thirik ft 
is north and south-with that .. rt 
Of .... 

Slui TaDpIIIIUIi: Integration. 

Slui Jaipal ~  No, combination. 
If we have that spirit of north and 
lMluth in this country, then I woU:1.d 
1lIIY "good luck to the railways". 

ltIr. Chairman: Shri S. M. Banerjee 

Slui Nath Pal: May I ask for a 
clarification? We were told that 
there were about eight speakers. 
After the delightful diseourse that 
Shri Jaipal Singh was pleased to 
make, in view of the fact that some 
of us wanted to speak even earlier, 
1 would like to know whether there 
has been a ehange in the time sche-
dule, because only forty minutes are 
now left. 

Shri Jaipal Singh: Do not complain 
about my speech. 

~ NatIl Pal: I said "delightful". 
What is yonr ruling Sir, regarding 
tlme1 Are we continuing this debati 
tomorrow? 

Mr. CIiairmaD.: We will ,0 up to 
II O'Clock. This will have to be finish-
ed by II O'Clock. 

ShrI Nath Pal: We were told that 
we will get ten minutes each and 
we are about eight. 

Mr. Chainnan: The hon. Minister 
has to reply by 5 0' Clock. 

ta1'l/ Grants (Railwalls) 
Shri TaDgamaDi: I am one of those 

who have moved a number of cut 
motions. So, I would like to speak. 

Slut S. M. Banerjee: The 
Minister can reply tomolTOW. 

hon. 

Mr. Chairman: The guillotine ahould 
be applied at 5 0' Clock. 

Shri T. B. Vlttal Rao: Who decided 
that this will be finished today? we 
wanted more time. 

Mr. CIlaiI1lWl: The Deputy-Speaker 
or the Chairman, whoever was 
present. 

1Ihrl Nath Pai: Then we would 
plead with you that the time should 
be extended. 

Mr. Chairman: I am told that Shri 
Jaganatha Rao fixed the time till 15 
0' Clock and the Deputy-Speaker 
confirmed it. 

Shri Nath Pal: On a point of order. 
The fixing of time is the function ef 
either the Speaker or the Depli.ty-
Speaker. With due respect to wbo-
ever might have been in the Chair, 
I submit that it Is a function which 
cannot be taken over by the Cbair-
man. That is the rule. 

Mr. Cbairman: It has been confirm-
ed by the Deputy-Speaker. 

ShrI laipal Singh: I strongly ell-
ject to what my great friend, SIIri 
Nath PIli, has stated. 

Shri Nath Pai: About what? 

ftri Jaipal ~  About the teIm 
''whoever might have been in the 
Chair". If I had been in the Chair, I 
would not have permitted this ope 
of expression. It is the Chair which 
decides the question; it is ~ • 
question of the Speaker, or the De-
puty-Speaker, or the Chairman, or 
anj:body else. Let us be clear about 
it; let there be no eonfuslon. 

Shri Nath Pai: I am very clear in 
my mind. There is no reason tor 
me to be confused. I remain very 
clear always, throughout. 
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Mr. Chairmaa: Let us not spend 
any more time on this. I am told 
that this matter was decided and it 
"'as announced by the Chairman and 
confirmed ,by the Deputy-Speaker. 
So, the matter has been decided once 
and for all. It was also put to the 
House. 

Shri TaupllllUli: In view of the 
fact that some hon. Members have 
to speak for more than ten minutes 
and as there are a number of 
speakers who would like to parti-
cipate, we would request that the 
time may be extended. 

Mr. Chairman: The question has 
been decided once. So, I do not see 
any reason why I should revise it. It 
is over. The House can discuss tm. 
till 5 O'Clock. 

Sbri T. B. Vittal Bao: I can pro-
pose that the time may be extended 
till tomorrow. 

Mr. VhairmllD: I do not think we 
can revive it today. 

Shri T. B. Vlttal Bao: In the morn-
ing the Speaker was present and I 
categorically asked him about the 
number of hours allotted for this 
when he said ''We will see". Then, 
when Shri Jaganatha Rao was in 
the chair, he might have decided 
this. I am not aware of that. We 
would now request that some more 
time may be given. 

Mr. Chairman: 
earlier decision 
Deputy-Speaker? 

What about 
confirmed by 

the 
the 

Sbri TangallllUli: What is that 
decision? 

Mr. Chairman: The House has once 
decided that the guillotine will be 
applied at 5 O'Clock. I do not think 
it should be changed. 

Shri TangallllUli: Then I would like 
to move that it may be extended by 
another hour. Because there was no 
time-limit fixed by the Business Ad-
visory Committee, when this was 
placed before the House, the Chair, 
merely stated that we would like to 
eonclude by 5 O'Clock. Now I move 

that the time may be extended by 
one hour. 

Sbri NaOl Pal: I rise to support 
that motion. 

Mr. Cbairman: The House having 
once decided it, we cannot alter it 
now. 

Sbri Tangamant: There was no 
such decision. So, this is an extra-
ordinary decision. 

Mr. CbaIrman: It was put to the 
House and the House had decided it. 

8hri Tangamani: It was not put to 
the vote. 

Shri T, B. Vittal Bao: I respectfully 
submit that it was never put to the 
vote. 

8hri Tangamanl: It may be record-
ed that we strongly protest against it. 

8hri Nath Pal: It remained as a 
suggestion. We never gave our con-
sent to it. It is open to us to ex-
tend the time. One more final word: 

Mr. ChairmaD.: I was not present 
in the House at that time. I am now 
informed by office that there was no 
formal decision on this. Therefore, 
the time is extended. Now Shri 
S. M. Banerjee. 

8hri 8. M. BaDerjee; 1 shall con-
fine myself to Demand Nos. I, 7 and 
9. I will first take up the upgradation 
of Delhi and payment of compensa-
tory allowance from 1-7-1961. I.u.n 
surprised why Government took this 
decision so late and did not imple-
ment this particular recommendation 
of the Pay Commission from 1-7-1959 
when all other recommendations have 
been implemented from that date. 
If a particular decision is taken, after 
the ruling party suffered a defeat in 
the New Delhi bye-elections, I think 
they should have implemented it 
along with the other recommenda-
tions which were implemented from 
1-7-1959. I also feel that the Rail-
way Ministry must consider the up-
gradation of cities like Madras and 
Kanpur where the population has 



2509 Demands AGRAHAYANA 9, 1883 (SAKA) 1M SuppZemen- 2510 

gone up, and Madurai and Nagpur as 
these are certain places which de-
serve immediate consideration. 

Then I come to the question of 
compensation, coming under De-
mand No.9. I am glad that in reply 
~ a starred question two days back 
the hon. Railway Minister has stated 
that a good amount has been set 
apart as compensation to the family 
members of the late lamented Shri 
RaIna Rao. I was happy to read 
the answet to that question, but I 
was suprised to read some of the 
affidavits deposed by Shri Ssligram 
Ojha, Shrimati Alice Khess and a 
third one by Shri Shiv Narain 
Chaube. As we all know, in this 
very House this matter was taken 
up again and again and it was stated 
that the life of Shri Rame Rao could 
have been saved if there had been 
a chain in that train. I will confine 
myself to this particular point. The 
affidavit reads as under: 

"I, Ssligram Ojha, son of Shri 
Jata Dhari ()jha, resident of 
Katean p. S. Behea, District 
Shahbad do hereby solemnly 
affirm as follows: 

1. That on March 9th, 
1961 I was sitting at the dis-
pensary of a doctor in Behea 
market when at about 10-30 
A.M. a passer,by sa'd that an 
accident had taken place and 
that a passenger had fallen 
out of the 11 UP Delhi Ex-
press about half an hour 
ago'" 

Mr. ChaIrman: Have you filed a 
copy of the affidavit? 

Shri S. M. Baner:Jee: I have got a 
copy. 

Mr. Chairman: Has he filed it? 

Shri S. M. Baner:Jee: I will lay it 
on the Table for your perusal, if 
you like. 

Mr C!!=!.."'JD:n: This is an Ilffidllvit 
of ~  person. It is not his 
affidavit. 

Sbri S. M. Banerjee: I have got a 
copy. 

ta1'1l G7'ants (Railwa1ls) 
Mr. Chairmaa: A copy should be 

filed,. I 
Shri S. M. Banerjee: I will lay it 

on the Table of the House for your 
perusal. 

It reads: 

" ...... that an accident had 
taken place and that a passenger 
had fallen out of the 11 Up Delhi 
Express about half an hour ago. 

That I took my cycle and went 
to the spot of accident. It must 
have taken me about twenty 
minutes to reach the spot. 

That when I saw the fallen 
passenger, I noticed that he had 
received some head injuries and 
was ~  

That I was anxious to rush some 
medical aid to the fallen pas-
senger and so after about three 
minutes I took up my cycle to 
inform a doctor in Behea. 

That while I was cycling on 
the uneven path from the 
railway track to Behea which 
must have taken ten or 1itteen 
minutes, I saw the' Janta train 
stop near the place of accident. 

That I learnt injured man was 
picked up by Janta Train. 

That from the newspapers of 
March loth and 11th I learnt and 
found from the photos and news 
that the fallen passenger I had 
seen was the distinguished 
journalist Shri K. Rams Rao." 

In the same way another affidavit 
says that he was alive for about 60 
minutes. We have been pleading in 
this House that because of the blank-
ing oft of the chain in that particular 
train he could not be saved. Com-
pensation has been paid nad we are 
obliged to the hon. Railway Minister 
of!!:" ~  :2...:t :r ~ ~ !i!;:c tc kuov; 
whether these affidavits have been 
forwarded to the Railway IMinistry 
by the son of the late Shri K. Rama 
Rao, whether they have been consi-
dered and whether the enquiry has 
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been made on the basis of these afti-
davits. I would request the hon. 
Mi¢stry kindly to go through the 
three copies of the affidavits which 
are in my possession and which, with 
your permission, I would like to !aT 
on the Tabie" of the House for your 
perusal. 

Then about coal, only for want of 
good coal certain trains are detained 
or r,un late from Ghaziabad. Serious 

~ had arisen there. You ImQlF 
~ students stopped the train be-

cause they were unable to ~ 

There are people who are daily com-
ing to Delhi from Ghaziabad, Murad-
nagar and other places. They are 
unable to reach Delhi in time because 
of the late running of the trains. I 
feel that the quality of coal should 
be 'imp'roved and adequate steps 
should be tak(!n by the Railway 
MiI),istry, in consultation with the 
Fuel Ministry, to see that on that 
account there is no dislocation of 
trains. A thorough probe is neces-
sary in this matter. Every time there 
is some trouble in Ghaziabad, Shah-
ball or any other station near about 
Delhi, passengers are unable to get 
into the train or reach Delhi late 
with the result that they are unable 
to attend to their duties pl"OJH!l"Iy. 

When the hon. Deputy Minister, 
Shri Shahnawaz Khan, visited ~
durgarh, he was given a ml!lJloran-
dum by' the Central Government EIn-
ployees' Association, Bahadurgarh, on 
the 18th October, 1961. They said, 
"It is our good fortune that your 
honour has paid a visit to our town." 
Sbri Shahnawaz Khan took this 
menwrandum. Their only request 
was that there should be a separate 
train or a shuttle from Bahadurgarh 
or from Rohtak to Delhi. There is 
only one train which comes from 
Fereozepure and it is difficult for 
anyone to get into that train thel'e 
and reach Delhi in time. I hope the 
hon. Railway Minister Dr the hon. 
Deputy Minister who was presented 

with this memorandum on the 18th 
October, 1961, must have considered' 
this and taken some action on it. It 
should oot be rejected merely be-
cause the quality of COllI is net good 
or because ther-e is a shortage of 
coal it is not possible to run a parti-
cular shuttle. It is adually the need 
of the hour. I feel it is very 
~  

About the Dhilwan fire, there were 
fires simultaneQOsly in mahy places. 
My suspicion still is that these took 
place because of the stock verifica-
tion which takes place in the month 
of March, in about the last week. I 
am told that there were tremendous 
shortages in this godown. I would 
request the hon. Deputy Minister 
that he will kindly let us know 
whether a proper assessment was 
made and whether stock verification 
was done before the fire took place. 
This is what I want to know. 

About catering, I am all for the 
extension of departmental catering. 
I do not want any contract system 
to exist in the Railways as regards 
catering. But my submission only is 
that thil!d-clus passengers do not get 
either the thai or any other thing 
properly because all attention is 
diverted towards the first-class pas-
sengers. Recently in the meeting of 
the Lucknow Division Consultative 
Committee ·or Users' Committee I 
raised this matter and said that there 
should be food packets. Somebody 
said that people in the north were 
not used to food packets. I woulQ 
request the hon. Minister to try these 
food packets. It he could possibly 
give four. five or six good pUriB and 
other things, people will take them 
because due to the rush it is very 
difficult to get even thals. Then 
there is no place to keep the thallt 
and eat because there is a tremen-
dous rush in the third-class bogies, 
Somebody said in that particular 
meeting that after all the third-class 
passengers did not eat more. But I 
say that they eat more because they 

"'nle Speaker flot having subsequently accorded the permission, the 
document was not treated as having been laid on the Table. 
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cannot sleep throughout the night. 
There is no place to sleep. So natu-
rally a man who has had no place to 
sleep. and is kept awake the whole 
night must eat something. They eat 
more. So I feel that these food 
packets should be introduced so that 
the third-class passengers may have 
these packets in the north also and 
eat something. 

With these words I request the 
hon. Ministf!r or the hon. Deputy 
Minister kindly to throw some light 
en the various points raised by me. 
I hope he will kindly do so. 

Shri Tangamani: Mr. Chairman, Sir, 
I have already moved some of my cut 
motions and hon. Members, Shri Vittal 
Rao and Shri Narasimhan, have 
touched upon some of the points raised 
in these cut motions. My cut motions 
mainly are to three Demands, namely, 
to Demands Nos. I, 2 and 9. To 
Demand No.1 my cut motion is No. 
13, to Demand No.2 my cut motions 
are Nos. 1 and :2 and to Demand 9, 
my'cut motions are Nos. 8, 9 and 10. 

RegardiJ!.g JJ.l,y cut motion No. 13 
which deals with the 'LUIgrading of 
I)elhj and consequent payuient of en-
hanced dearness allowance and house 
I:ent allowance, it says that if the 
Government had decided to upgrade 
Delhi on the basis of the Se:ond Pay 
Commission's Report, it should have 
done so from the 1st April, 1959. When 
the other benefits under the award are 
extended from the 1st July, 1959, I 
see nO reason why it has not beep. dol).e 
in the case of enhanced dearness al-
lowance and house rent allowance. I 
find that if this enhanced payment is 
zpade, on the average each employee 
will be entiUed to at ~ Rs. 500. 
Government cannot take a decision 
which is going to beneftt them and at 
the same time take away what is due 
to them to the tune of nearly Rs. 500 
per menselll. 

Enough has been said about the up-
grading of other cities also on the 

tary Grants (Railways) 
same basis, namely, for the cities of 
Madras, Madurai and Kanpur. 

I now wish to come to my cut 
motions Nos. 1 and 2 which refer to 
the need to speed up work on Mana-
madurai Virudbunagar, Mangalore-
Hassan, Salem..BBngalore line as also-
to the need to extend Salem-Bangalore 
line to Dindigul via Karur. So far no 
hon. Member has touched upon the 
new Virudhunagar-Manamadurai line. 
As the House is aware, tile Madurai-
Virudhunagar section is generally the 
most crowded section. There has been 
a repeated demand for doubling this-
particufar section. For the past three 
years or so, the creation of the mar-
shalli;ng yard at Virudbunagar has 
been going on. I am happy to find that 
the construction of this metre-gauge 
line between Manamadurai and Viru-
dhunagar, approximately 41 miles in 
length, estimated to cost Rs. 2.5& 
c!"ores, has been taken up. This 
certainly will facilitate the handling 
of traffic south of Madurai during the 
Third Five Year Plan by providing 
an alternate link between Manama-
ckJrai. and Virudhunagar, thereby re-
lieving tbe existing pressure on the 
lines from ManamadUI'ai to Madurai 
and from Madurai to Virudhunagar. 
Having regard to the aforesaid urgent 
operational l'equirement, it' is pro-
posed to make a' beginning in the con-
struction of this relatively short link 
of 41 miles in tbe current year itself. 
immediately following the surveya in 
respect of it for which provision is' 
being asked for separately under 
Demand No.2. Under Demand No.2, 
what is ,being demanded is, Prelimi-
nary Engineering, Traffic and Final 
location survey for Manamad\1l"ai-
Virudhunagar, Rs. 85,000. UlIlder 
Demand No. 15 which deals with 
three or four main lines for construc-
tion in the Third Five Year Plan, only 
Rs. 3 lakhs have been allotted. I 
must submit that this sum of Rs. ~ 
lakhs will be har41y sufficient and 
there should not have been this parti-
cular delay. If they really mean 
what they say, more amount ought to' 
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have been allotted for this particular 
purpose. 

I wil be failing in my duty if I did 
not say that a certain amount of step-
motherly treatment has been extend-
ed to the- Mangalore-Hassan line. 
Because, it has been having probably 
·top priority in the old days. I think 
even the Mysore Government of old 
have always recommended this. Why 
should this step-motherly treatment 
be given to this? The same priority 
and equal treatment should be given 
in the matter of Manamadurai-Viru-
dhunagar, Hassan-Mangalore and 
Salem-Bangalore lines. 

Regarding Salem-Bangalore, my cut 
motion is that from Salem, the line 
should .be extended to Dindigul. In 
.reply to one of my questions, it was 
stated that there are enough materials 
fOr starting a cement factory in and 
around Karur. Any visitor to the 
south, particularly in that part of that 
district will bear me out when I say 
that Dindigul is fast becoming a 
developing junction. Linking Dindi-
gul with Salem will certainly be a 
link-up from Poona right up to Tuti-
corin. From Peona to Tutirorin is a 
straight line. From Poona to Banga-
lOre, Bangalore to Salem, Salem to 
Dindigul and Dindigul to Tuticorin 
will be a direct link by this particu-
lar line. Therefore, I do plead that 
they should not confine themselves to 
this -particular aspect, but extend it 
to $his particular line also. 

Having said this, I wish to make a 
brief reference to my cut motions 8, 
Sand 10. Enough has been said 
about Dhilwan Depot firt!. One point 
that I would like to elicit from the 
hon. Minister is whether it is a fact 
that the fire which broke in that 
depot, broke out only in one centre 
in that depot or simultaneously in two 
or three places. That is not obvious, 
that is not evident from the report 
that has Deen submitted. Another 
point that I would like to mention is 
whether they would supply us details 
Df the stock position during January 

and February. If the stock position 
is supplied to us, some of the questions 
raised in the House that this fire may 
have been engineered, because there 
has been a fall in the stock, may pro-
bably be enlightened. • 

The last point that I would like to 
mention is about the payment of 
municipal taxes to the Madurai muni-
cipality. There is a provision under 
Demand No. 9 where they say: 

"17.8 lakhs for payment of ar-
rears of municipal taxes-has 
been paid or has to be paid-
based on the settlement arrived at 
with different local bodies subse-
quent to the Budget." 

know for certain that a considera-
ble amount is due to the Madurai 
municipality. Because, it does not 
make it clear as to how far this sum 
of Rs. 17.18 lakhs has been paid, to 
one or to many municipalities. I 
would like to have details. I also 
want to know if they have not paid 
to the Madurai municipality, why they 
have not paid. That is necessary. 
We make a demand from the Madurai 
municipality that they must also con-
tribute if they want an un-manned 
gate to be up-graded into a manned 
gate. When money is due to the 
municipality from the Railway Mini-
stry itself, the Railway Ministry 
adopts this kind of attitude. There 
has been a lot of resentment amongst 
the people in that area. 

The last point which I would like to 
mention is the question of the catering 
section. I am not one of those who 
wants catering to be shifted to the 
private contractor. I have also-not 
only myseff, many Members in this 
particular section of the House have--
opposed giving contracts. There is 
departmental catering. There is a 
sub-contract. That leads to all kinds 
of confusion. A sum of Rs. 10.64 
lakhs, under Catering department, is 
now demanded due to expansion of 
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departmental catering facilities etc., 
the Mcreased receipts trom which go 
to earnings and not aa reduction of 
expenditure. Having demanded this 
sum of Rs. 10.64 lakhs, my cut motion 
brings to notice a certaia threat to the 
catering section in Dindigul, in the 
Southern Railway, in the Madurai 
division. Dindigul is an important 
junction. I have had occasion to re-
fer to Dindigul before. The general 
impression is that the Coffee supplied 
in Dindigul is of the highest quality. 
It has got a 'Certain name established. 
It really caters for the Trivandrum 
Express passengers coming trom the 
south which reaches this place at 
about 8 p.rn. or so. That is the pro-
per time for dinner. Dinner is serve-
ed at that place, particularly to 
those who take vegetarian food. Re-
presentations have been made to me 
that there is a proposal to close this 
departmental catering. I would like 
to have a categorical answer from 
the Ministry whether there is any 
truth in that fear. I hope that there 
will not be any such proposal, be-
cause it is a developing junction, 
We would like this juction to develop 
much further also. I know, in the 
R.M.S. also they are going to have a 
new section in Dindigul itself. When 
this plaCe is increasingly becoming 
more and more Important, there is ab_ 
solutely no justification for closing this 
catering division in this particular 
place. 

Shrl Nath Pal: Mr. Chairman, 
during the few minutes at my disposal, 
I shall confine my remarks to only 
two subjects. The first is one about 
which a cut motion has been moved 
by my hon. friend Shri Naushir 
Bharucha, and that comes under the 
head, construction of new lines. Times 
without number, a plea haa been made, 
an appeal has been made to the 
Government, to the Ministry and to 
the Railway Board to give sdme atten-
tion to the question of buildtng a rail-
way line In the Konkan re;:ion. This 
region has been woefully neglected. 
Its only satisfaction is that It is the 
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mother of Tilak, Gokhale, Vinobha 
Bhave and some of the greatest sons 
of the country. Having received the 
compliment of having produced stars 
of India, great sons of India, builders 
of modem India, the people of that 
region are asked to forget about their 
sufterings. This region is very badly 
served in every form of communica-
tion, be it sea transport by ship, which 
is closed for four months, be it S.T. 
service, because the heavy monsoon. 
and raitall raging between 150 and 
250 inches disturbs the entire com-
munication, be it railway, which ill 
absent. There are 4 million people 
living in this region. We find that 
not only this region, but Maharashtra 
as a whole, is very poorly served in 
the matter of railway lines. It we 
take the railway miles per thousand 
heads of the population or if we apply 
the test of railway lines per thousand 
square miles of the surface there, in 
that State, a,pplying both these tests, 
Maharashtra is among the poorly 
served States. I dO not want to go intO 
this because it willbe said that it ill 
a very advanced and - well served 
State because of the fact that Bom-
bay is the chief city of Maharashtra. 
There is this coastal region. Its ec0-
nomic development depends very 
largely upon OUr ability to provide 
easy and quick transport. So, the only 
possible transport that could be pro-
vided to Konkan, and Ratnagiri in 
particular, is through the -building of 
• rsilway line. The Government, and 
the Ministers in particular when elec-
tion time ernes, play a kind of hide-
and-seek with the people. This de-
mand for the Konkan railway has the 
urumimity of the people behind It; it 
has the cogenCy in the form that It 
offers for the development of the en-
tire region and it has its defence 
potentials. After all, it Is a whole 
coast, beginning from Bombay and 
going down south to Goa. We must 
consider the defence aspect, and the 
economic aspect and the tremendous 
inconvenience and sufterlng to which 
as many as four million people have 
been subjected to all these years. At 
least a beginnJ.ng could have been 
made. 
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I am in possession of knowledge 
thllt .the Maharashtra Government, be-
fore the Third Plan was finalised, had 
lIIubmitted a suggestion that a begin-
'Ding perhaPs' could be made, though 
not with the line·froIil Bombay up to 
'the Goa border,at ieasf by connecting 
the metre gauge Southern Railway to 
one of the ports like Vijaydurg, Deo-
garh or Ratnagiri. I agree that the 

'terrain is' not a 'particularly con-
venient one" for cheap '. construction 
of railway lineS. But, granting· ~  
and taking into consideration the fa<:t 
that Rs. 14 lakhs would be the esti-
mated cost per mile; tlie total cost beL 
ween Kolhapur and' Vijaydrug or Rat-
nagiri or Deograii, one of the three 
Ports, wo1,lld not have come to more 
than Rs. 11 cores. But what do we 
find?' ' In a,' Plan of more than 
Rs.··ro,OOO crores in size, can we not 
find Rs. 10 to 15 crores to Serve' a 
whole population of as man:y as four 
millions? ' 

I would like, thefeore, to plead, with 
the Railway Board ;md the 'Railway 
Ministry that let uS make a beginning 
by having a ,Survey and giving the 
~6  an, estj,mate of the cost which 
they think ~  be inevitable. On the 
othet hand, we are in a position to 
submit ~ prepared by so;me ~ 
their· own experts, which say that tTle 
cost is riot as forbidding or as prohi-
bitive as is very ,often claimed on the 
part of Government. I fervently hop'e 
that this will be taken up. 

Apart from the Konkan Railway, I 
would also like ·to, raise another 
question with the Ministry and 
through them with the Railway 
Board, since there is a Demand under 
the Head 'Railway Board', and the 
Railway Board is, I think, very ~ 
concerned with the effieiency· Of·· the 
railways, and avoiding ·accidents on 
railways. One- of the factors, leading 
to efficiency is" a contented railway 
force, that is, a ~  of those 
who .operate ~  railways. We know 
that if it is the brains of. .the 
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Railway. Board which manage'1Ile·raii-
ways, it is the hands of these twelve· 
lakhs of railway men who run the 
services, which also should be 'taken 
into consideration. ' I have this point 
in mind, and I would like t6 ask the 
Railway Ministry what precisely' is 
gained by having scores of employees 
still' out of their jobs, because they 
participated in the strike. 'Now· is. 
not· 'the time to go into, that matter, 
but I would like to :i-iUse this plea. Is 
it fair to go on keeping '\hem out of 
job? I know that there' is not over-
victimisation, nor am I' fond of the 
word, but it comes to that, when near-
ly sixteen ~  lifter the termina-
tion of the 'strike, we see scores of 
them still out of employment. Not 
one of thi!lIl has been found guilty of' 
sabotage or violence. In some cases, 
they have been found not ~ by 
courts of law. So, what is 'gained?' 
This is not the only one kind of 
punishment that is me4!d 01,1t to them. 
May I ask the lion. Minister, through: 
you Sir, 'Is it fa.ir· to keep a large 
number of employees out of their job, 
for using ~  language?' Here, 

, you, Sir;· are often constrained tD 
. stop Members from using language· 
whiclJ. is not .. strictly parliamentary. 
Po w.e . expect very high standards. 

,from eniployees who in the heat of 
their action might have used a word 
here or a word there? I am not con-
doning, I am not defending, and I 
am not su;>porting, But, I should 
only like to address myself to the only 
Deputy Minister Who is present here 
at the moment, that he should look-
at these things from the broader point 
of view of introducing contentment. 
and removing dissatisfaction and 
frustration on the part of the railway 
employees, so that we achieve the 
commOn target of improving the effi_ 
ciency of the railways, and I . h.ow 
that the hon. Minister will assure uS' 
that now at least, no time would be 
lost in reinstating those who were not 
found guilty ·of violence. 

Shl'hAurobtndo Ghosal: At the out-
set",l would like to point out Ol\e 
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mistake which is all along being 
committed by the Railway Ministry, 

~ the asking of supplementary 
grants for new Services. For a long 
time, the Public Accounts Committee 
has been saying that no M'mistry 
should come forward with demands 
for sup1\lementary grants for new ser-
vices, whether by way of token crant 
or in any other way. But 'I find 
from the explanatory memorandum, 
in para (c) of the introductory re-
marks, it has been stated that: 

"These supplementary demands 
are not to secure additional funds, 
but are in the nature of token 
demands to bring specifically to 
the notice of the Parliament cer-
tain new lines and new projects, 
which constitute a 'New Service' 
for the purpose of article 115(1) 
(a) of the Constitution of India .... 

I feel that the principle which has 
been laid down by the Public Ac-
counts Committee for a long time 
should be observed by the Railway 
Ministry. After all, there is no 
emergency, and even if two or three 
more months elapse, nothing will 
happen. They could, therefore, wait 
till the next regular budget. 

Regarding Demand No.2, I would 
like to draw the attention of the 
House to one important line in the 
South-Eastern Railway, namely the 
Haldia Port-Kharagpur line, in regard 
to which preliminary engineering, 
traffic and final location sqrvey is pro-

~  to be undertaken. This line 
is an important line. The Haldia 
port is going to be developed, and a 
lot .·.of money has been allocated for 
developing a subsidiary port for 
Calcutta, at Haldia. But, I find that 
still they are surveying the whole 
thing .. I understand that even the 
alignment has not been fixed. The 
Railway Ministry should take up this 
matter immediately. Otherwise, the 
development of Haldia port will be 
~  if this liIie. is not laid at the 
!ljlf.liest opportunity. I would request 
the han. Minister to see that the 
alignment is also settled at the ear-
liest time. 

Coming to Demand No.7 ngarding 
coal, the coal from the Jharia fields 
is now being carried by trucks to the 
industrial areas, because of lack of 
wagons and because wagon allocations 
are not made for short distances. 
Di1Iiculty is being experienced also 
because of the 80 nP. cess which is 
being imposed even when coal is 
carried by trucks. What is happen-
ing as a result of this is that the cost 
of carrying coal from the Jharia coal-
fields to the Calcutta area is about 
Rs. 8 to 10 per ton by rail, whereas by 
trucks, it comes to about &s. 36 or 
40. Even today, "the carriage of coal 
to Cochin is cheaper ·than the carriage 
of coal to Calcutta from the Bihar 
collieries. The result is that the in-
dustries are suffering, and they have 
complained to the Ministry that either 
they should allocate wagons for the 
carriage of coal to their industries or 
at least no taxes Or cesses should be 
imposed on coal which is carried by 
trucks. 

Regarding Demand No.9, I would 
like to say something which has al-
ready been stated by several han. 
Members, and that is in regard to the 
catering department. I have got per-
sonal experience of the catering de-
partment's service. The supply of 
meals to the third class 'passengers is 
really unsatisfactory. I know this 
from personal experience because I 
happen to travel by third c1ass so 
many times. Unless one discloses 
one's identity that one is an M.P. or 
something like that, one will be ~ 

ed m03t shabbily by the catering de-
partment people. I would request the 
hon. Minister to see that passengers 
Who travel by third class should get 
the same treatment as that meted out 
to. the first class passengers. 

I would also like to point that the 
vegetarian diet has gradually deterio-
rated on the North and EU3tcrn Rail_ 
way catering departments, because 
nowadays, though the price has been 
fixed at the previou, rat ... the menu 
and the quantity h"," 2~  I 
do not know whether they have  heen 
decreased under .the regulations, or 
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they have been reduced only while 
supplying; anyhow, we find tliat the 
quantity has decreased. 

A!J regards the last item on which 
I have got my cut motion, relating 
to Demand No. 16, I would like to 
submit that already we know about 
the history of the manufacture of 
diesel engines whiCh has been stated 
by my hon. friend Shri T. B. Vittal 
Rao. Naturally, the time has come 
now when we should immediately set 
up this factory for manufacturing 
diesel locomotives, so that we can 
conserve 'our foreign exchange of 
which we are so much in need. 

Shrl T. Sllbramanyam: I shall 
very briefly refer to the survey of 
some of the railwa), lines proposed t8 
be taken up, and with respect to 
which supplementary demands for 
grants have been made. Regarding 
the doubling of the railway line bet-
ween Guntakal and 1I0sJlet. a sum of 
Rs. 58,000 has been asked for as a 
token grant, and then, for the Hassan-
Kangalore railway line, a sum of 
Rs. 2,15,000 for the final location sur-
vey has been aske4 for. 

Mr. ChalrmaD.: The hon. Member 
will continue his speech tomorrow. 
He will be the only Member left, and 
after him, the hon. Minister wW 
reply to the debate. 

11 Jars. 

SHORTAGE OF DOCTORS· 

Pedit D. N. TIwari (Kesarla): 
Yesterday, while replyiJng to questions 
regarding the shortage of doctor9 in 
the country, the hon. Minister of 
Health was pleased to give replies 
whiCh were very curt and unsatis-
factory. He gave . the reply that 

~  were not available and the 
question did not arise. Then the 
Chair had to intervene and remark 
that he was very sorry to hear such 
a reply. Not only that, the Chair 

·Half-an-hour discussioa. 

said that this was a most unsatisfac-
tory way of dealing with the matter. 
These were harsh remarks froin the 
Chair. 

We read in the newspapers that in 
some State or the other there are 
hospitals where there are no doctors. 
Accordingly, Members were concern-
ed about the matter and they wanted 
to know the real position by tabling 
questions and giving notice of Motions. 
The replies that have been given do 
not satisty the House. Not·only that. 
It shows that the Minister is not in 
the know of the whole matter. 

After replying in this unsatistllA:-
tory manner, I think he himself was 
not satisfied and then elaborated the 
point and said that such and such 
arrangements are being made and no 
doubt, there is a shortage of doctors. 
I think that was an ol!hand re-
ply which he regretted perhaps 
afterwarda. 

Reference Is made to this point in 
the Third Five Year Plan. Figures 
are already given there. So what la 
the difficulty! It is stated there (in 
page 652): 

"Although there has been con-
siderable development in the field 
of health and in the rela·ted ser-
vices, at the end ot the Second 
Plan, certain deficiencies were 
speciaIIy marked. Thus, in rela-
tion to needs, the institutional 
facilities were quite inadequate, 
speciaIIy In the rural are ... 
Doctors ·were not evenly distri-
buted between urban and rural 
areas, and as against concentra-
tion in many urban areas, in the 
rural areas generally there were 
shortages, and the existing insti-
tutions did not have their lull 
complement of personhel." 

Not only this. In page 657, the 
difficulties have been enumerated. ·1 
do not think the Minister was un-
aware of all these difficulties while 




